$REVI SED
| TEM NO. 4 COURT NO. 10 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 2113/2011
(Arising out of inpugned final judgnent and order dated 27/09/2010
in CMAP  No. 7335/ 1987 passed by t he Hi gh Court of Judi cature at

Al | ahabad)

SMI' JAI SHREE DEVI (D) AND ORS. Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)

(Ofice report for directions)
Date : 25/07/2016 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR. JUSTI CE KURI AN JOSEPH

[N CHAMBERS]

For Petitioner(s) Ms. Sharni | a Upadhyay, Adv.
M. Piyush Singh, Adv.
For Respondent (s) M. Vinay Garg, Adv.

M. Tanmay Agrawal, Adv.
M. Upendra M shra, Adv.
M. Deepam Garg, Adv.
UPON hearing the counsel the Court nmde the follow ng

ORDER
In case t he defects poi nt ed out in t he of fice report dat ed
06. 06. 2016 are not cured wi t hin three weeks&#39; from today, t he
petition shal | st and di sm ssed wi t hout further ref erence to t he
Court.
Any application for restoration shal | be entertai ned only on

paynent of costs of Rs. 1000/ - (Rupees One Thousand) to be
deposited with the Suprenme Court Legal Services Committee.

(Jyoti Gupta) (Renu Di wan)
SR P. A COURT MASTER
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